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1. Consideration of any item of Government Business carried over from
today’s Order Paper

2. Consideration and passing of the following Bills

() The Institute ofTechnology (Amendment) Bill, 201 as passed by
Lok Sabha;

(i) The National Institute offechnology (Amendment) Bill, 201 as
passed by Lok Sabha; and

(iiy The Marriage Bws (Amendment) Bill, 2010.
3. Discussion on the working of following Ministries:
(@) Defence;
(b) Civil Aviation; and
() Coal
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lll-treatment meted out to the body of Late Shri B.B. Tiwari by the
Delhi Police and the HospitalAuthorities
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THE VICE-CHAIRMAN (PROFE PJ. KURIEN): All are associating.
(Interruptiong The whole House associateftérruptiong The Minister wants to
respond. Ifiterruptiong
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): The Minister has responded.
(Interruptiong

SHRI SITARAM YECHURY (West Bengal)While the Government will do its
job, let the matter be referred to the Privileges Commifeethe Chair you have the
right to do thatYou please refer it to the Privileges Committee.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): That will be examined.
...(Interruptions...

Need to lift ban on export of Cotton

SHRI M. VENKAIAH NAIDU (Karnataka): Mr Vice-Chairman, Sjrl rise to
bring it to the notice of the hon. House about the serious situation that has arisen
on account of the ambiguity with regard to lifting of the ban on the cotton export.
Sir, cotton prices have fallen down drastically across the cauhlwy farmers are
agitated. They are not getting remunerative prices, and the Cotton Corporation of
India is not purchasing at the minimum support price announced by the
Government. Even with regard to exports, on 5th March, the Government of India,
even without consulting anybodunilaterally has imposed a ban on the export of
cotton thereby the prices have gone down consideralfilgr the agitation by the
farmers when the matter was raised here in Parliament, the hon. Minister has assured
us that he would lift the ban. On 5th March ban was imposed and on 12th March
ban was lifted. But mfortunately certain conditions were levied because of the



